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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CW 182872003
M/S ROHIT FARMS (P) LTD. «... Petitioner

Through Mr Satyen Sethi with
Mr. Pawan Choudhary

yersus

THE COMMISSIONER OF INCOME TAX ... Respondents
Through Mr. R.D. Jolly -

CORAM:
HON'BLE MR. JUSTICE D.K. JAIN
HON'BLE MR. JUSTICE MADAN B. LOKUR

p

ORDER

% 14.05.2003 .
The main gricvance of the petitioner in this writ petition is that
L although pursuant to the notice issued by respondent No2 o the
petitioner under Section 158 BD of the Income Tax, 1961 (for short "the
Act"), they have filed their return of income for the block period 1 April
1989 to 23 June 1999, the said respondent is not disclosing the reasons for

taking recourse to the said provision, despite demand.

¥ Mr. RD. Jolly, learned Senior Standing Counsel for the
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Revenue, who has put in appearance on advance notice, very fairly states
that the reasons recorded by the assessing officer for initisting action
under Section 158 BD of the Act shall be furnished o the petitioner
within a week.

In view of the abovestatemt,nofuﬁherordmsalemquhed
to be passed in this wril petition. However, it goes without saying that on
respondent's disclosing the reasons to the petitioner, they will be free to
file objections thereto and in case they do so, the assessing officer shall
dispose of the objections before proceeding further with the assessment
for the said block period. ) «

The writ petition stands disposed of in the above terms.

‘2 Copies of the arder shall be issued dasti to learned counsel for
the parties under the signatures of the Court Master.
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